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TMT. ROHINL R, BHAJIBHAKARE., 1.A.S.,

-~ ‘;\’)'

Salem District Environment Impact

CHAIRMAN/ Assessment Authority,
DISTRICT COLLECTOR. Room No.206B,
Collectorate,

, Salem-636 001. .

" ENVIRO L CLEARANCE |

. Lr.No.DEIAA-DIA/TN/MIN/15967/2018-SLM-EC.No.38/2018 dated 05.12.2018

To

Tmt. K Neela,
W/o. M Karunan,

'

No.5/156, E.B. Colony,

Masinaickenapatty,
Salem-636 103.

Madam,

Sub: DEIAA - Proposed - Roughstone - quarry at Govt. Poramboke land

in SF.No. 199/1 (Part)
Valapady Taluk - Salem District - by

of Masinaickenpatty Village -

Tmt. K.Neela -

Environmental Clearance - Reg,

Ref: 1. Your application for Environment Clearance, date of online
application submitted to DEIAA, dated 22.06.2018 and date of
receipt of application 22.06.2018.
2. Minutes of the DEAC meeting No.07 held on date 13.08.2018.
3. Minutes of the DEIAA meeting No.06 held on date 17.10.2018.

-000-

Details of Minor mineral Activity:-

This has reference to your application first cited. The proposal is for obtaining
Environmental Clearance for mining / quarrying of category ‘B2’ minor mineral based

on the particulars furnished in your application as shown below:

1 | Name of Project Proponent and address

Tmt. K. Neela,

2. | Location of the Proposed Activity

Survey Number

Latitude and Longitude

W/o. M .Karunan,
No.5/156, E.B. Colony,
Masinaickenapatty,
Salem-636 103.

S.F.No.199/1 (Part)
Govt.Poramboke land ‘
TTN11938°55 00 1o 11030700 17 T
E78913’53.86 to 78013'56.63 ,
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Whether  Project area  attracts any

vil.

i
l
"

we L Power requirement

Man power i"(fdhlliﬂ\]ér‘lt per day: ‘
| -
Utilities

i | Source of Water

Village

Tahik

District

Proposed /\t'll\'l.lv '

i Minor Mineral

i Quarrying Lease Area
i, Approved quantity

fv. [ Depth of quarrying

Vv, Type of quarrying

vi. (Imvmn"y (|;1/ 12)

Precise Area Communication

vili. [ Mining Plan approval

ix Quurryhin lease pm"iod

general conditions specified in the EIA
notification, 2006 as amended:-

' -
W Water requirement”
«
H
| 1. Drinking & domestic
| purposes (in KLD)
|
;'l 2. Dust suppression & GreenBelt (in
| KLD)

{

- Domestic purposes

b Industyial Purpose

‘U-u

| Boreholes in the nvarhy proposed area & Out

Muantnatckerpatty
Valapady
Lalem
Roughstone
1.00.0 Hects
Roughstone = 1,765,540 M?
21M from AL
Scstlllfnlc-x'llqr111ﬂ(l
“B2" category.

The District Collector, Salem Letter No.
H0/2018/Mines-A 31.03.2018.

Deputy Director (1/¢) of Geology and
Mining letter No. 80/ 2018/ Mines A
dated 01.06.2018.

10 Years.

~ Not attracted, Affidavit furnished

B 1 9 an

sourcing.

0.7 KLD

1.5 KLD

Diesel will be utilized tor operating
compressors and other machineries, Electricity |
will be used only for administrative building



—b¥ -

Rs.78,66,000/-

i. | Project cost
ii. | EMP cost Rs.3,80,000/-
| - 424.12.2013 of
i Not required as per O.M. date
8. | Public Consu?tatlon q KRR, GO
(] i . ; . ' 8 ' :
9. | Date of Appraisal by DEAC: & ;3-08-2_01-06
Agenda No. 7th Meeting
10. | Date of review / discussion by DEIAA and the Remarks:- ‘
‘ : ’ ' 10,2018 and
The proposal was placed before the DEIAA in its DEIAA meeth}g No.06 hel(c:i] o:r;che i
the Authority after careful consideration, decided to grant {inwror.lmental ed - theprovisions
project Mining of “Roughstone” subject to terms and conditions stipulated unde
of Environment Impact Assessment Notification, 2006 as amgnded.
11 | Validity: = - " R . ¥ .
N 3 | '} f
This Environmental Clearance is granted to Mining of “Roughstone” for the production quantity o
lease period.

1,75,540-M3 for the period of “five years” from the date of execution of the quarrying

1. The project proponent shall advertise in at least two local newspapers .widely circulated in the
region, one of which shall be in the vernacular language informing the public that

i) The project has been accorded Environmental Clearance.
ii) Copies of clearance letters are available with the Tamil Nadu Pollution Control
Board.

iii) Environmental Clearance may also be seen on the website of the District Level
Environment Impact Assessment Authority.

iv) The advertisement should be made within 7 days from the date of receipt of the

clearance letter and a copy of the same shall be forwarded to the DEIAA.

2. The applicant has to obtain land use classification as industrial use before issue/renewal of
mining lease.

3 NOC from the Standing committee of the NBWL shall be obtained, if protected areas are
located within 10 Km from the proposed project site,

4, The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
Tamil Nadu Minor Mineral Concession Rules, 1959.

5. A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban Local Body
and the Local NGO, if any, from whom suggestions/ representations, if any, were received
while processing the proposal. The clearance letter shall also be put on the website of the
proponent and also kept at the site, for the general public to see.

6. Quarry lease area should.be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected before-
commencement of quarrying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity shall not alter the natural drainage pattern of the area.




10.

11.
12.

13.

14.

15,

16.

17.

18.

19.

20.

21

22.

23.

The excavated pit shall be restored by the project proponent for useful purposes.

: oved
The proponent shall quarry and remove only in the permitted areas as per the appr
Mining Plan details.

The quarrying operation shall be restricted between 7 AM and 5 PM. P
e
The proponent shall take necessary measures to ensure that there shall not be any adv

itati llution
impacts due to quarrying operation on the nearby human habitations, by way of po
to the environment. ' -

: i f
A minimum distance of 15 mts. from any civil structure shall be kept from the periphery o
any excavation area.

Depth of quarrying shall be Z;n.above the ground water table /approved depth of mining
wh

; ination
ichever is lesser to be considered as a safe guard against Environmental Contam
and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should be suitably
landscaped to p

revent environmental degradation. The mine closure'plan as furnished in
the proposal shall be strictly followed with back filling and tree plantation
Wet drilling method is to be ado

pted to control dust emissions. Delay detomators and shock
tube initiation system for blasti

ng shall be used so as to reduce vibration and dust.
Drilling and blasting shall be done only either by licensed explosive agent or by the

proponent after obtaining required approvals from Competent Authorities.
The explosives shall be stored at

site as per the conditions stipulated in the permits issued
by the licensing Authority.

Blasting shall be carried out after announcing to the public adequate through public address
system to avoid any accident. ‘

A study has to be conducted to assess the optimum blast parameters and blast design to
keep the vibration limits less than prescribed levels and only such design and Paran:teters
should be implemented while blasting is done. Periodical monitoring of the vibration at
specified location to be conducted and records kept for inspection.

The Proponent shall take a

ppropriate measures to ensure that the GL
the revised NAAQ norms

C shall comply with
notified by MoEF, Gol on 16.11.2009. (GLC = Ground Level
Concentration), (NAAQ = Noise and Ambient Air Quality)
The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

(1) Roads shall be graded to mitigate the dust emission.

(ii) Water shall be sprinkled at regular interval on the main road and other service roads to
suppress dust.

The following measures are to be implemented to reduce Noise Pollution
(i) Proper and regular maintenance of vehicles and other equipment,
(ii) Limiting time exposure of workers to excessive noise.

(iii) The workers employed shall he

provided with protection equipment and earmuffs
ete.

(iv) Speed of trucks entering or lea

ving the mine is to be limited to moderate speed of
25 kmph to prevent undue noise from empty trucks.
Measures should be taken to

comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MoE&F,
Gol to control noise to the prescribed levels,
Suitable conservation measures to augment groundwater resources in the area shall he
plaimed and implemented in consultation with the
Division, PWD, Salem,

Assistant Director, Ground Water
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26.
27.

28.

29,

©30.
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33.

34.

35.

36.

37.

38.

39.

40,

41.

42.

5

Th ‘ i arvesting. )
Suitable measures should be taken for rainwater h g ground et I

ST tained for dr
Permission from the competent authority should be ob
any, required for this project.

' s and
ith adequate measure
Topsoil, if any, shall be stacked properly with proper slope with aded ‘
should be used for plantation purpose.

: ' jon of dumps:-
. The following measures are to be adopted to control ero;w;u(:nps ]
(i).Retention/ toe walls shall be provided at the foot of the

‘ cies on
(ii). Worked out slopes are to be stabilized by planting ‘appropnate 8 :
the slopes. '

ok bt .ons. if any, shall be
hines, mining operations, e
i1s used oils generated from the EM mac e éfans bo
\(Il\(aste o&lS;: 'S-e-grolt}fegﬂazafdbus Wastes (Management, Handlhrxflauthoﬁzed oy TNPCB.
: nﬁ:%?rﬁem) R‘Eles 2008 and its amendments thereof to the recycie

: ; ing i d area should be
Rain water harvesting to collect and utilize the entire water falling in lan
. provided. ;

failube to. i -onditions mentioned above
Concealing the factual data or failure to comply with any of thg cons;'ltciizrss,me S ovisions 0 ¢
* may result in withdrawal of this clearance and attract action
_Environment (Protection) Act, 1986. 5

i directly to the
Rain water getting accumulated in the quarry ﬂqor shall no bbe d‘::ac:l;r%i% 7, It has be
nearby stream or water body. If it is to be let into the nearby o the wverflow after
discharged into a silt trap on the surface within the (lease area Ta}l: siltytrap  hould be of
allowing settling of soil be let into the nearby \'fvaterways. ed kg e g
sufficient dimensions to catch all the silt water being pumped out during

t read
silt trap should be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

The lease holder shall undertake adequate safeguard measures during e)ftr:Ct(l)C;H t}(x:,e:
material and ensure that due to this activity, thg hydro-geologlcal retglmlev81 b
surrounding area shall not be affected. Regular momtorm'g of grogn.d water 7o o
quality shall be carried out around the mine lease area dut"mg thfa mining o%ex: . t;) -
any stage, if it is observed that the ground water table is gettm.g deplete g lfA s
quarrying activity; necessary corrective measures shall be carrled_ out. The s
Director Ground water Division, PWD Salem shall monitor, the ground water related issues.

No tree-felling shall be done in the leased area, except only with the permission from
competent Authority.

To take up environmental monitoring of the proposed quarry site before, during'and after
the mining activities including vibration study data, water, air & flora/fauna environment,

slurry water generated/disposed and method of disposal, involving a reputed academic
Institution.

It shall be ensured that the total extent of nearby quarries (existing, abandoned and

proposed) located within 500 meter radius from the periphery of this quarry is not
exceeding 25 hectares within the mining lease period of this application.

It shall be ensured that there is no habitation is located within 500 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located within 500m radius from the periphery of the quarry site

Ground water quality monitoring should be conducted once in 3 Months.

Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road. ’

Free Silica test should be conducted and re
Mining and Regional Director, MoEF, GOl on

ported to TNPCB, Department of Geology and
Air sampling at intersection point

ce in three months.

should be conducted and reported to TNPCB, Department
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53.

54
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of Geology and Mining and Regional Director, MoEF, GOI periodically once in six months.

Bunds should be provided at the boundary of the project site and it should be properly
maintained.

The project proponent shall undertake plantation/ afforestation work by planting < nzu;:
species on all side of the lease area at the rate of 400/Ha Suitable tall tree saplings shoul

planted on the bunds and other suitable areas in and around the work place and progress report
shall be submitted once in 3 months. '

At least 10 Neem trees should be planted around the boundary of the quarry site.

Floor of excavated pit to be leveled and sides to be sloped with gentle slope (Except for granite
quarries) in the mine dosure phase.

The Project Proponent shall ensure a minimum of 2.5 of the annual turnover will be utilized for
the CSR Activity

The Project Proponent shall provide solar lighting system to the nearby villages

The Project Proponent shall comply with thé mining and other-relevant rulds and regulations
where ever applicable.

Rainwater shall be pumped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary
shall be developed and maintained.

As per MoEF & CC, Gol, Office Memorandum dated 30.03.2015, prior clearance from Forestry
&Wild Life angle including dearance from standing committee of the National Board for Wild life

as applicable shall be obtained before starting the quarrying operation, if the project site is
located within 10KM from National Park and Sanctuaries.

The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is
quarried even before the expiry of the quarry lease period and the same shall be monitored by

the District Authorities.
Safety equipments to be provided to all the employees.
Safety distance of 50 m has to be provided in case of railway, reservoir, canal/odai

The Deputy Superintendent of Police, Revenue Divisional Officer and the Tahsildar concerned

shall ensure that the proponent has engaged the blaster with valid Blasting license / certificate
obtained from the competent authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

The proponent shall erect the pillars in accordance with the Rules for depicting GPS details in Fhe
earmarked boundary of the quarry site to monitor electronically before execution of quarrying
iease.

The proponent shall furnish the data obtained from the Public Works Department regarding the
details of ground water table in the quarry site.

The proponent has to provide insurance protection to the workers in the case of existing mining
or provide the affidavit in case of fresh case before commencing quarrying operation

The proponent has to display the name board at the quarry site showing the details of proponent,
Jeased persod, extent etc, with respedt to the existing activity before execution of mining

Heavy warth machinery equipments if utilized, after getting approv al from the competent
SUthor iy

The Faviohowntsl norms shall be monitored by the District Envivonment il Engineer, Tamil
Kady Vollution ¢ omrol Board, Salem
Whaseongy o bhe rarviod oot afte
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system to avoid any accident.

: t the rain
area to harves
Artificial recharge structure should be constructed nearby the lease
water. '

g nd shall furnish a
The environmental norms shall be adhered by the Project Proponent a ’
report periodically to the authority concerned.

Director, Public
Ground Water Level and quality shall be monitored by the Assistant. : :
Works Pepartment (WRO), Salem, i

; ' Ith Services, Salem
NOC for sanitary certificate obtained from the Deputy Director of Hea e
should be submitted by the proponent. .

g ' carried out by a
Periodical medical examination of the quarry workers g:“:lu:'; tl;lee quairy oifice Ju
registered medical practitioner and the report should be : - _
separate file and copy should be sent to the Health Departmen

. tored then and
Machinery equipments friction / wear and cost of things have to be monito
there alongwith maintenance. in force.
Staff securtge‘:lvill be maintained by the prop onent as per labour actand rjesh ;

13
v

-
v

: | er safety
Proper bench should be maintained by the prqponent a§ per morms. Prop
measures should be provided by the proponent while quarrying.

B. General Conditions:

EC is given only on the factual records, documents and the commitment furnished in non
judicial stamp paper by the proponent.

The Proponent shali obtain the Consent for Establishment from the TNPC Board before
commencing the activity. :

No change in mining technology and scope of working should be made without prior
approval of the DEIAA, Salem District, Tamil Nadu.
No change in the calendar

plan including excavation, quantum of mineral (minor mineral)
should be made.

conform to the norms prescribed by the Central Polluti

dopted against health risks on account of breeding of

vectors in the water bodies created due to excavation of earth.

A berm shall be left from the boundary of adjoining field having a width equal to at least
half the depth of proposed excavation.

Mineral handling area shall be provide
extraction system, Loading and unloadi
also have efficient dyst control arrange
operated.

d with adequate number of high efficiency dust
g areas including all the transfer points should
ments. These should be properly maintained and
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~ TAMILNADY POLLUTION coumm BOARD s s x0g
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CONSENT ORDER NO. 190112"136135 DATED: 22/03/201) o e ; N s § LT SONTH .l‘f

PROCEEDINGS NO I‘“184()SLM/RS/DEE/TN1’CB/SLM/W/20191l \DA?ED 2’3/03/201)-0’ 2

[{TEP I T,
|r; WL i€ ,s.w" ,zn Th m »Hl';",ud"’.l L00AAD  TAMLNABY POELUTION TOM ol

rutian, h VL oAl FAT 0 ol

SUB: TNPC Board-Consent for Bstablishment-M/S.K NEELA ROUGH s FONE QUARRY s F No, 199/ 1 .
(Part), MASINAICKENPATTDVillagey Vazlnppddl ‘Taluk, SalemDistrict - forthe establlsimcnlt Olf-‘
take steps to establish the industry under Section 25 of the Water (Prevention and control o
Ponlon)/\cl 1974, as ammdcd in l988(Ccnl|aI Act 6 of 1974) Issued- Reg RN, e Kl

UNTE GURED oo L PO st ol RN

IOy B Lol (BN () KEW T

REF: 1. Your upphoauon n0::22436135 for CTE New dated. 14 3R, be E TN ATl BEARE
+2.LrNo: DEIAA-DIA/TN/MIN/15967/2018-SLM-EC:No.38/2018.dt 05.42. 2018. s
"3 IRNoO T FUIS40SEM/RS/AE/SLM/2019 dated 19/03/207 9 et FoLtimti £

o saioia

4. Ttem.No. 114-14 of the, DLCCC Meetmg held on 20; 03,.2019 B o contie

{ N LRI ) “ 7 U fo Ll Yoty i A
i OON CONTROL 130MR0 AL TA .!! INR I UHI| Y,

Consent 10 estabhsh or mkc su,ps to estnbhsh is hueby granted undu Secuon 25 of the Wdlcr

f(;, T 4H f\l-'P’l!l
Polluuon) Act, 1974, as amcnded m 1988(Central Act 6 of 1974) (hereinafter reforred [0 as 'Tl ") '1 ”the Rulcs ar d Orders
there under to G ; 4 e ! el ;

ThePropuemx LU Cnt ke & UG
'K'NEELA ROUGH STONE QUARRY 3 i
Authorizing occuplerm cstabhsh or ‘take steps to eatdbhsh thc mdustry in: lhe sm, mmnoned beIOW'
SF.NoJ99/ (Part), | : e
MASINAICKENPAT’I‘I Villa L,e
Vuznmp“m Taluk, o

Jrl ORI,

2 Salem District. , il

‘st ironmental Engineer,
Tamil Nndu Pollution' Control’ Bo lrd

To . W TGN R L

i

The Proprietrix, ’ 0
M/s. K NEELA ROUGH STONE QUARRY e
SF.No.199/1 (Part), Masxmlckenpatty Vlllaue Valapadl Taluk, Salcm Dmm.t
Pin: 636103

Copy to:
1. The Commissioner, AYOTHYAPATTINAM:-Panchayat Unjon, VazhapRa
2. Copy submitted to the Member Secrelary ‘Tamil Nadu Pollution Conuol ‘Board, Chennal for. favour of kmd mformanon ;

A W‘Taluk Salem sttnct

Of EOARD
3. Copy submitted to the JCEEMonuormg Tamxl Nadu Pollution. Control Bpoard, S'\lcm er favour of kin

4.File G i/ 1N GON \\rw SRR ' GROL
i unilnd /
e s VR LRUL BDARD -

el o VAN fudrafity;
0 AR - FANH M MADY KO 4
Wi " 1oy 0" ' o R

POLLUTION PREVENTlON PAYS PRELBINAD LA £ LTION CONR

DB g,mua»m sumudo)mas@ 1 qg)m Q;eranm mn;gm;m@

AR T v Vit W GOARE \
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to cstab
byproducts (Col. 2)
quantity has to be b

lish is valid for establishing the facility for the manufacture of products/
at the rate (Co 3) mentioned below. Any change in the product/byproduct and its
rought to the notice of the Board and fresh consent has to be obtained.

™
il::){‘ Description ‘ Quantity { Unit ',
l! Product Details 0 - | |
U« Quarrying of Rough Stone l 175540 r Cu.m/5 Years ‘
The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.
!'; lScwage Treatment Plant; ﬁ
\ Treatment statusg: Septic Tank and SP/DT
\SL. No. mmjtwc of the Treatment ‘No. of Units [Dimcnsions in metres

ni
1 | Leach Pit | 1 1.6 dia x 1.5 depth
‘;b |Effluent Treatment Plant:
F Treatment status: No trade effluent and hence does not arise
{SL. No Name of the Treatment No. of Units lDimensions in metres
] Unit
l 2 & \
This consent to establish s valid for

! t : establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change if the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained,

‘-! Outlet No.

Description of Qutlet Maximum dail

in KLD

y discharge ‘Point of disposal

{

%Efﬂuent Type : Sewage RS s
i 1 \ Sewage \'0.56 :
Effluent Type : Trade Effluent v
Additional Conditions:

‘ On Industrys own land

1. The unit shall provide leach pit arrangement for the treatment and disposal of sewage.
2. The unit shall'ensure that no trade effluent is

generated at any stage of the quarrying activity.
3. The unit shall ensure that First Aid Box is available at site.

4. The unit shall ensure that the quarrying operation shall be carried out only between 7.00 A.M. and
5.00 P-M. The unit shall not carryout quarrying operation during night hours.

5. The unit shall take necessary measures to ensure that there shall not be any adverse impacts due o
guarrying operation on the nearby human habitations, by way of pollution to the environmen:.

6. The unit shall ensure that public movement across the quarry lease should not be disturbed due to
quarrying activity and vehicular movement.

7. Dnlling and blasting shall be done only either by licensed ex
obtaining required approvals from Competent Authorities,

8. Blasting shall be carried out after announcing to the public through adequate public address system
to avoid any accident,

plosive agent or by the proponent after

9. The unit shall not use ‘use and throwaway plastics” such as plastic sheets used for food WTapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, wate

and packets, plastic straw, plastic carry bag and pli\S[‘lC 11'.1;;.3 irrespective of t ‘
industry premises, Instead unit shall encourage use of eco friendly alternative such as banana leat
areca nut palm plate, stainless steel, glass, porcelain plates’cups, cloth bag, jute bag etc.,

10. The opcrahon; 'of the \'nm ;li‘:sll’not cause public complaint . . .
11, The unit shali comply with the cr.‘mrdz'.s'.!)qs_:!xgxnlzucq in the ‘Epvyzru:ng::s\v\.:\‘; Clearance issued by
DEIAA vide Lr No. DEIAA-DIA/TN/MIN/15967/2018-SL.M-EC No 38/2018

(‘. '\\\" 1" ﬂ.\\Q

r pouches
‘\ »

hickness, within th

POLLUTION PREVEN_T\ON'PAYS Lr
SuHiD HINUEDL GUMilenLnd@ | LML HNLEDL QITYaINH |
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS
This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to o

perate.
The applicant shall make a re

quest for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate unde; the smdvAct.’

Wy with {the provisions of Public Liability Tnsurance Act, 1991 to provide
immediate relief insthe cvent of any hazardito-human beings, other living creatures/plants and
propertics while handling and storage-of hazardous substances (wherever applicable),
Consent to o

perate will not be issued unless the unit complies with the conditions of consent to
establish, i :

provide adequate water sprinklers for the control of dust emission durin
g of construction material so as to minimize the dust emission.
The unit shall provide water sprinklers alon

g the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements,

The unit shall develop green belt of adequate width around the premises,
In case there ig any change in the ma

nagement, the unit shall inform the change with relevant
documents immediately.

The unit shall g the loading
and unloadin

NS
\/ e >
District Environmental Engineer,
Tamil Nadu.Pollution Control Board,
SSALEM®

....

' POLLUTION PREVENTION PAYS e
SepIh - HNIEDLD fmmimnm&,@'-trq‘rpm' IO QTGS |
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TAMILNADU POLLUTION CONTROL BOAR

CONSENT ORDER NO. 1901222136135 DATED: 22/03/2019. .

> “EE ? |
PROCEEDINGS NO.}.184()SLM/RS/DEE/TNPCB/SLM/A/2019 DATED: 22/03/2019 ALY

S e e

QUB: TNPC Board-Consent for Establishme ‘
C B stablishment-M/s. K NEELA ROUGH STONE QUARRY , S.F. No.
19971 (Part), MASINAICKENPATTI village, Vazhappadi Taluk and Salem District - for the
tion and .

establishment or take steps to establish the 1 ‘ i
ke - g 1S Lo este ndustry under Section 21 of the Air(Preven
control of Pollution)Act, 981, as amended in 1987(Central Act. 14 of‘1981)-Iss$1ed -Reg.

REF: 1. Your application no 22136135 for CTEN '
our a g .2 5 New dated 14,03.2019. .
2. Lr No: DETAA-DIA/T N/MlN/l5967/2018-SLM-EC;N0.38/2018 dt 05.12.2018..

l IR.No: F.1840SLM/RS/AE/SLM/2019 dated 19/03/2019. - v ,
4 1tem.No.114-14 of the DLCCC Meeting held on 20.03.2019..-+ vl

; v
Consent to establish or take steps to qstnblish is hereby granted under Scction 2! of the Air (Prevention and control of Pollution) . t
|

Act, 1981, as amended in 1987 and the Rules and Orders made there under to :

The Proprietrix,

M/s . K NEELA ROUGH STONE QUARRY ... | o sl

S.F No.199/1 (Part), : : il
MASINAICKENPATTI Village, ‘ e
Vazhappadi Taluk, _ ‘;
Salem District. . ' B l

Authorizing occupier to establish or take steps to establish the industry in the si\é_ mentioned below:

S.F No. 199/1 (Par), gy

M/\SINAICKENPATTI Village,

~ Vazhappadi Taluk,

Salem District. : N TR \ g et
This Consent to establish is valid upto March 31, 2023, or till the industry obtains consent to operate under Section'21 of the Air
on) Act, 1981, as amended in 1987 whichever is earlier subject t0 special and. general conditions' ;

(Prevention and control of Polluti

enclosed.
s Digitally signed by V. Gopalakrishnan
V. Gopa lakrishNan opate: 20190330 084623 £0530°
District Environmcntnl Engineer,
Tamil Nadu Pollution Control Board,
; SALEM
To

The Proprietrix,
M/s. K NEELA ROUGH ST
SF.No.199/1 (Part), Masinnickenpany

ONE QUARRY, _
Village, Valapadi Taluk, Salem District, -

pin: 636103
Vazhappadi T aluk, Salem District.

| Board, C hennai l'pr favour of kind info
: for fayour of kind information.

Copy to: |
er, AYOTHYAPAT'I‘INAM—PunchayatUmon, i s
rmation. e e

1.The Commission
Tamil Nadu Pollution Contro

itted to the Met
he JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem

2. Copy subm nber Secretary,

3. Copy submitted Lot

4. File : ‘ \
j ........... pOLLUTION PREVENTION PAYS
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TAMII.NADU POLLUTION CONTROI. BOARD ks

(N1

SPECIAL CONDITIO\IS

This consent to establish is valid for establishing the facility for the manufacture of: produc;:ts/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any. change'in the product/byproduct'an its
quantity has to'be brought to the notlce ofthe Board and tresh consent has to'be obtamed .‘

(] | EV BRI Wi AN DLL YO8 LU THOL BUAT) GULAAUU POLLY U

SL o DeSCrPtion 1 oo e o] o s QUANEEY. s e e awUNTE
No.

‘ Product Details —— WS REN e s
1. | Quarrying of Rough Stone ' ] 4755407 S Clmls Years |
This consent to establish is'valid for establishing the facmty with’the below mentroned emlsslon/nmse ‘

sources along with the control.measures and/or stack’. Any, changeinthe; emission source/control
measures/change, in stack helght has to be brought to lhe notrce ofthe Board and fresh consent has to

be obtamed 1fnecessary TROL Gt i A POLLLT ON CONTRUE BOARE i
; AT “ ! . ! .-. ‘A'.i“ v ik ; anfifat / '
I - |Point source'emission with stack : 4 i .
Stack: | Point'Emission Source Alr pollution . Stack helght Gaseous st‘charge
No. T SOt Gontrol, measures.: ‘| from! Ground m Nm3/hr- -
ot e a o j | P Rl | Levelin/m! :

Il |Fugitive/Noise emission : j bt
Sl Fugmve or Noise~ Ennssron Typc ot'emission""w Control "o I
No. sources . . i i Wl s bmeasures

‘1.4 VehicleMovement ™ * |‘Fugitive " " | Water Spray ]

: o N : ‘ . sty - | System .

Additional Condltlons

1. The unit shall adhere to the Amblent Au Quahry /Amblent Norse Level standards
. ‘prescrlbed by:the Board. e
2. Extensive water spmnk ough the water sprm.kler ﬁtted t'mker |
mam road and’other'service roads to control fugmve EMISSIon, < Pt v
3. The unit shall-ensure that the quarrying operation’ sh’xl[ be: camed out only between 7 OO A M:and
5.00 P.M. The unit shall not carryout quarrying: operation’ durmg mght hours. ™
- 4. The unit:shall-take:necessary.measures to ensure.that.there,shall.not be.: any.adverse. impacts due'to
quarrying operation.on the nearby human habitations,.by. way., of pollutlon to. the envuonment
5. The operation of the-unit'shall not cause public complaint;s¥eiinsral G f
6. The unit-shall'comply'with the conditions stipulated in* the Env1ronmental Clearance xss"ed by
DEIAA vide Lr:No;, DEIAA DIA/TN/MIN/15967/2018- SLM EC,No0.38/2018 dt 05.12.2018 """
7. The unit shallnot.use. ‘use-and throwaway plastics’such-as plastic sheets.used-for food. wrapping,
spreading on dining table:etc.; plastic plates, plastic coated tea cups, plastrc tumbler,. water pouches
and packets, plastic straw, plastlc carry bag and plastic flags 1rrespect1ve of lhrclxneas within the
industry premises. Instead unit shall encourage use of eco frlend ‘alternative such as 'mnem leaf,
areca nut palm plate stainless steel, glass porcelarn phtes/cups cloth bag, Jute bag etc.,

Pl b |

ry sh'xll be carned outon the

UTHON G ADRALT

s
Digitally signed by V. Gopalakrishnan
V. Gopalaknshnan * Date: 2019.03.30 08:47:22 +0530" -
‘District Environmental Engincer,

“Tamil Nadu Pollution Coutrol Board,
“ SALEM

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operatz under the said Act.

The unit has to comply with the provigions of Public Liability Tnsurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and

properties while handling and storage of hazardous substances (wherever applicable).
Consent to o

perate will not be issued unless the unit complies with the conditions of consent to
establish. ]

The unit shall provide adequate water sprinklers for the control of dust.emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

V GOpa la krlsh na n Digitally signed by V. Gopalakrishn

Date: 2019.02.30 08:48:24 +05'30"

District Savironmental Engineer,
Tamil Naduo Pollution Cor.trol Board,
. .SALEM

POLLUTION PREVENTION PAYS
DBl G0 IMLIEMINGHE | LD HIIEDW OITHOEBE !
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